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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN
ORIGINAL APPLICATION NO. 272 OF 2024

1 EM R OF:

Deepank Kumar Sharma ...Applicant
Versus
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And Climate Change & Ors ....Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
IN

ORIGINAL APPLICATION NO. 272 OF 2024

IN THE MATTER OF:

Deepank Kumar Sharma ...Applicant

Versus

Ministry of Environment, Forests

And Climate Change & Ors ....Respondents

AFFIDAVIT OF DISTRICT MAGISTRATE BIJNOR IN
~ COMPLIANCE OF ORDER DATED 21.11.2025 PASSED BY

THIS HON'BLE TRIBUNAL

; \_,he &espondent Herein states as under
\°
W:
I, Jasjeet Kaur aged about 40 years, d/o shree parmindra singh

presently posted as District Magistrate Bijnor, Uttar Pradesh, the

deponent, do hereby solemnly state and affirm as under: -

1. That I am abovementioned officer of the answering Respondent
and is duly competent to file the present affidavit. That the
Deponent is well conversant with the facts and circumstances of

the instant case and are competent to swear this affidavit.
.
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. That the Deponent has read and understood the contents of the
present affidavit. The averments made in the affidavit which are
not specifically admitted hereunder must be considered to have

been denied by the Deponent.

. That the contents of the present affidavit have been prepared
and drafted by my counsel on my instructions and the contents
of the same are true to my knowledge and nothing material has

been concealed therefrom.

. That the deponent is posted as District Magistrate Bijnor since

18 january 2025.

. That it respectfully submitted that the Respondent No.7 had
earlier filed his reply affidavit 07.08.2024 in compliance with the
order dated 12.03.2024 passed by this Hon’ble Tribunal.
Additional reply dated 21.08.2024 was also filed by the

respondent no.7. It is submitted that the contents of the present

,-*'hfﬁdavit may be deemed to be incorporated in and read as part

-and parcel of the earlier affidavits filed and is not being repeated

‘r}erem for the sake of brevity.

ol '\\'/.

. That it is submitted that this Hon’ble Tribunal vide its order dated
25.08.2025 was pleased to observe as under:- Arguments
heard. 2. Written submissions dated 18.08.2025 have

been filed by respondent no. 8. Written submissions

& O

dat%d 18.08.2025 have been filed by respondent no. 10.
’0~ 7\\1 g/ ‘ h/?-/
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Written submissions may be filed by learned Counsel for
the remaining parties, if so desired, within one week. 3.
Order/Judgment is reserved to be pronounced on or

before 30.09.2025.

7. That the instant matter was again listed on 21.11.2025, wherein
this Hon’ble Tribunal sought certain clarifications and directed

the parties to file additional replies.

8. That the present reply is being filed in respectful compliance of

order dated 21.11.2025.

9. That it is respectfully submitted that the respondent No.7
(Divisional Forest Officer Bijnor) vides his letter dated
06.11.2025 has informed the deponent about the factual status

of the instant Original Application.

10. That it was informed that a communication was received by

—— - the District Horticulture Officer District Bijonr vide his letter
/U,-; ‘ no.1323/ pattan/ 2022-2023 dated 15.02.2023 wherein request
for cuttmg of forty mango trees situated on Gata no. 2119, 2120,
i - ,:_.,2~121 2122, 2123, 2124, 2125, 2126, 2127 and 2128 was made
o by the Respondent NO 10 namely (Mr Dinesh Kumar Sharma)
was appended. The said communication further revealed that

the forty trees situated at the above mentioned gatas are

&igeilghy and green. A copy of letter dated 15.02.2023 is annexed

) ﬂhg ewith and marked as Annexure R-1.
\ r -
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11. That on the basis of the report dated 15.02.2023 received
from the District Horticulture Officer, the respondent No.7
(Divisional Forest Officer Bijnor) vide his letter no 1464/29-5
dated 20.02.2023 informed Mr Dinesh Kumar Sharma
(Respondent No 10) that on the basis of report received from
the District Horticulture Officer permission for felling of forty
mango tress cannot be granted and thereby it is denied. A copy
of letter dated 20.02.2023 is annexed herewith and marked as

Annexure R-2.

12. That it is further submitted that the prescribed format
obtained by the Respondent No.10 ( Mr Dinesh Kumar Sharma)
from the office of the Range forest officer Bijnor on dated
10.01.2023 shown as application dated 10-01-2023 for cutting
of forty mango trees is annexed herewith and marked as

Annexure R-3.(colly)

,—\\ . 13. Thatitis submitted that details with regards to land use of
>/ W
G Y
gata numbers, ownership, circle rates and standing mango trees
G\:»‘ .~ -and trees which have been cut illegally/without obtaing requisite
TG

S permission is reproduced below in a chart for kind perusal-

e e &1 Ry, T veR, TET HUSIR, Tevie 9 fren RuEiR-

Btnar |

)
L
A



o | W | Usg/ey | v | Rfe | amre | e 205 @ | w2024 | & R
der | werR | WM wR | ww | A | w | eeR i (eaf)
(Khasra | (Type | WHU @ |WERT @ | W | I | X P X, §0 a%aﬂﬂ & | Other details
No.) of fRerfy Refy | wwwr | flt | s a3 | A w0 | (remarks)
Land) | (Khasra | (Status | @) # (Circle rate | 3Ry W
status on of Rerfy | 5rf o | per hectare | Circle rate
National/st | Khasra (stat | Ry as perthe | per hectare
ate onthe | ysof T8 & year 2025) as per the
Highway) | district | khas (No year 2024)
road) | raon | standa
the | rd rate
link orany
road) | route
status)
2 3 4 5 8 7 8 9 10
2119 | a@n T8 A8 | T | # | 8400000 W0 | 7000000 | W © qA
gfd 80 wudg |& W
2120 | @ TE Af | A8 | @ | 8400000 WA | 7000000 |FRW W
20 %0 7fd 20 | 8(%) B AWK
221 | @n & T8 | ® | s400000 W | 7000000 |3 W
70, w0 Wi 20 | SN & 200
212 | Fm T8 ' | A8 | T8 | 10500000 W0 | 8600000 | WX @ P
yido | wowRrge [ BR
223 | an T g | a8 | W& [10500000 ¥R | seoo000 | dRE I
20 w0 wfi 2o | afafran
6 | 2124 | a@n 7 T& | 7@ | & | 8400000 W0 | 7000000 | GG ¥ Tl 500
ufd 20 w20 | Ay ai
07. | 2125 B & T8 | 78 | # | 8400000 W0 | 7000000 |00 B0 W
T %0 Rt | IR w A
8. | 216 | W T B T | 6400000 %0 | 7000000 | IR TR 60
PIGNGH
3 80 g 20
0s. | 2z ETL T8l W | 7 | @ | 8400000 %0 | 7000000 | e
Wi | sk | T
10. | 2128 HY T8 T8 T | & | 8400000 W0 | 7000000 | oo &l
fd 80 g 20
o ¥l B fdaRvl, I HUSTER WIA-AvSIaR dedid a R Remi|
”ﬂ:asﬁkmaﬁ. T | BERE AR E | TG | qm e | &w | qm e | w2
F~ \sNE) | (Gata | W | 3®W | weR i @ | o e @l | (Part | R B | aR
,/ T i 5 ' No.) | (Khasra i (Category |  FTER o B of e | sfgm
j < g > o8 No.) | (Areain | ofland) | (Owner of 3FER land) | (Date & T
% hectare) the land (Present of sale (Name
' = as per owner as of land) | accused
€5 Khatauni) per inH-2
f--a\f' ’ khatauni) case)
2 3 4 |5 6 7 10
01 326 2119 0.089 1(®) s few | ffla @R, =
THia | TAR T | UV A
02 326 2120 0.152 1(@) 0 g =
HHHNY veftg
03 326 2121 0.114 1(a) -
TBHI
04 326 2122 0.201 1(®) -
o 3
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1 2 3 4 5 5 7 8 9 10

05 326 2123 0.221 1(@) " PR g, | 27,08, -
wHHU U7 Srare 2025

06 326 2124 | 0126 1(@) g e AR, | 0.043 | 2708, -
wEHiYg T A | R0 2025

fese R | 0.083
vt 0

o7 326 2125 | 0477 1(@) - Ao FWIW | W [ 2001, -
wgHty Eicd 2024

08 326 2126 0.202 1() " ” » 2901, -
HHH 2024

08 326 2127 0.101 1(z6) N i " 2901, -
ey 2024

10 326 2128 0.114 1(@) . Rwgm | ., -
A

e HUGTGY FE [V A} R T @ I A Y e 78 &/

o TRER TS &l T fIawwr, I AUSTR THI-AvSIR dedier @ e RsER

BH | @ e | ' LErE] @ A @S gal @ wer T A @S gal B
(S.N.) | (Khata No.) e TR § (Number of trees standing) e
(Khasra (Areain (Number of trees
No.) hectare) standing in present)
1 326 2119 0.089 04 M 04 3H
2 326 2120 0.152 07 3 -
3 326 2121 0.114 06 3T -
4 326 2122 0.291 19 3H 10 M
5 326 2123 0.221 16 16 3H
6 326 2124 0126 .06 A 06 3
7 326 2125 0.477 HH—01 FHTE—04
HTFG—04
/?’ ‘8 A T 32 2126 0.202 H-02 HRIF-05
/ e
/gkj/ q \ Hit-05 YRE—07
/] - '1" A i A
| (B YHE—07
J * \ a3 .., 1 x 9
\ \B T 3% 2127 0.101 ATH-01 ITHG—03
\S;\ o) e S 50 HE—03
a7 % 2128 0.114 06 HT06
w01 TeH-01
L q!ﬂ @l wel 68 3H 42 IM
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oRads & ey § faww, gm AverR wOH-AverR qede @ fer RerR

FE. | WA GE | O G | G seed ¥ | quRad @ IR B [ q RY
(S.No.) | (KhataNo.) | (GataNo.) (Areain Rerfey (date of land use)
hectare) (Land use
condition)
1 326 2119 0.089 B -
2 326 2120 0.152 T -
3 326 2121 0.114 G -
4 326 2122 0.291 B -
5 326 2123 0.221 i -
8 326 N2 0.126 Eoi -
7 32 2125 0177 B -
8 326 2126 0.202 G -
9 326 2127 0.101 Ci] -
10 326 2128 0.114 B -
o M gl B A D W A Y AR WII-AVSIR TEeie 9 foram o
FE | @ e | e gape | U4 4 @S AW | YWAIRY HO SO0¥0 WYOR A | aqAM § G
(sno.) | (KhataNo.) | @l | BacIR A | gt oY Wear | far-2488 /14-6-2002-7 /9 | gE B WA
(Gata |’ (o 98) 3 Reiie 28122002 (v (a1 38)
No.) | (Areain (standing @Y GRT 5(4) B S T (standing
hectare) | mango trees) waR fifdd) wie mango trees
HeEaT-3474008 f. 20.09.2025 | i present)
(Permitt Number)
1 326 2119 0.089 04 00 04
2 2120 0.152 o7 o7 00
3 2121 0.114 06 06 00
2122 0.291 19 09 10
2123 0.221 16 00 16
& 2124 0.126 06 00 06
¥ 2125 0177 01 o1 00
2126 0.202 02 02 00
g 2127 0.101 01 o1 00
10 2128 0114 06 00 06
G &l ] AT (Total number of trees) 68 26 42

ez
s 3] M

Sanja

Umar

Notary, BIINOR (U.P)
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1. GO AT 1083 T T B Wag F |
e ¥e &1 faver, g Juerar o, dedia @ R Rk

o

. ==
/“.N

Notary, BIINOR (U.p)

»

% | @wa | 9@ | st/ | ode | Rieant | e | af 2025 [ e T ¥ faawo |
W oW | @ | AW | AR | WEEW | W | D IR | 2024 D | 2023 B | (other details)
(5. | (Khas | YoR | @ew e | @ew @ | o Ry | s | wfd e ﬁﬂ%ﬁ IR
N.) | ra |(type  (Khasra frfy | (Khasra | f&Rft | (circle Wi
Num | of | numberon | (Khasra | number | « #if | ratein T i
ber) | land) | National/st | number | on link W 2025) | circle | (Circle
ate on road) | R rate in | rate of
highway) | district T8 2 2024) | 2023)
road)
1] 2 3 4 5 6 7 8 9 10 1
01 | 1083 | @M - &l - ~ [ 10500,00 | 86,000 | 67,000 | FfPbeI ¥ TN >
0 %0 By | o0 wRY | oo ¥Ry | W P
20 20 20 W 8(@) @
02 | 1084 | FM - i B & | 8400000 | 70000 | 46000 | 3FWR T R
wo wir | oo WY | oo Wy | emRwh @ 200
20 20 20 | #iex @ Proar §
03 | 1089 | @M - i B & | 8400000 | 70000 | 46000 | BM T HfRRaw
%0 i | oo Wi | oo Wiy | o iR
20 R0 20 | W@ #0050
04 | 1000 | H - & - & | 8400000 | 70000 | 46000 | 20 U 500 T
w0 afy | oo Wy | oo Wy | HWeR W IghE
20 &0 0 | TE AR
5 | 1083 | BN = S - & | 8400000 | 70000 | 46000 | T 60 Wit &
w0 7R | oo wfr | oo ufy | SR T
20 20 20 e e 21
06 | 1004 | H - & - & | 8400000 | 70,000 | 46,00,0
w0 wfy | oo ¥y | oo wRY
&0 0 20
o H—gml F1 faaRvT, UM AvSTR oI, TEdie 9 e Aok
%0 i TE | &F6A ot WG | dfed | 49eT | @AM A | s
wo W W& | SRW | (Category) | WMl @ | @R i Wi | (part
(S.no.) | (Khata | (Khasra ¥ FIAR fafer ffer (land of
Number) | number) | (areain (land (filing | (date | ownerin | land)
hectare) owneras | dismissal | of the | present)
per date) deed)
khatauni)
; 3 4 5 8 7 9 10
320 1083 0.797 1(@) O FAN | 17032024 | 2901, | 399 FAR | 0459
e B 2024 i, 4
s \ o 0.338
\ Re2 G
\F e el | &
\\U 1084 0.126 1(@) AT TR - - | ER | 0126
: kil bkl z
1089 0.341 1(@) AW TR | 11032024 | 2001. | Ao &@RW | 0.341
it 2024 g
4 331 1090 0.228 1(®) ST TR - - | %99 FAR | 0228
Wi wo| &
5 331 1093 0.686 1@ | <9 aR - - | <9 @R | 0686
o w | &
6 331 1004 0.164 1(®) 9% FIR - - | <97 R | o164
i W | %
Gl &7 (Total area) 2.;42
o Sanjay Kumar
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o TCIR &S gal 1 favw, 7 AverR o, T 9 fren ek

3, R W | TR | T | g @S | (92 a9 & -2 | afgE @1 | oA
. (Khata wem | tw A | g @ | (H-2case number) | W WY | W we gl
(S.No.) | no.) (Gata | (area in | §&T T B | (name  of | B FET
no.) hectare) | total afr accused) (total
standing (date of standing
number H-2 trees in
of tree) case) present)
1 2 3 4 5 6 7 8 9
01 33 1083 | o797 | 32 o™ 2603, | U FHR 03
02 331 1084 | 0126 | 06 3m |75/fWHR /202324 | 2024 v, Ho 00
03 331 1089 | 0341 10 & (31m91—38) i 00
04 331 1090 | 0228 | 083 |68/MGHN/2023-24 | 1102 | <9 9, 00
2025 B
(om-09)
05 331 1093 | 0686 | 20 3 | 76/fawmiN /202324 | 27.03. | 7&H, 2aW 00
06 331 1094 | 0164 | 06 & | (Mer €-1089 W o7 | 2024 Tt anfy 00
9 8) (31m7-33)
Bl G4 (total tree) 82

o -URadT B e ¥ v, ym querR ar, dedla 9 Rrar ReEi|

0%, wa e T | &A% | URad @ | f-uRaad @ TRt
(S.no.) | (Khata number) e | BRw Y Rerfey uifta Rais (details)
(Gata (Areain | (Land change (land
number) | hectare) status) change
date)
1 2 3 4 5 6 7
01 331 1083 0.797 ERikcd 13.02.2024
02 331 1084 0.126 3TATE1 300 T D HTAR
03 331 1089 0.341 EElkeg 04.05.2024
04 331 1090 0.228 ERERA TR P FTER
05 331 1093 0.686 FHD 13.02.2024
06 331 1094 0.164 e 13.02.2024

I B I B wIG F, T AR I, TEdie @ frar Reek )

3. | @ e T | dAed | @A | A @ | qoam § @S | 999 w9 @ uhd
ASre+__ (Khata e | gRw | dmgE @ | W ogE A | g o wer | R W gEt @
K“@lo‘.} ~_ number) Gata 7, & iteis (total e
//,_,.-' (_{‘. B3 % number) | (areain (total (permitted | standing | (number of trees
47 ’," <§, hectare) | numberof | numberof | number of illegally felled)
(1 [ et ‘ standing trees ) treesin
o3 \wie __ ] tree) present)
\\:; N\ 2 3 4 5 6 7 8.
O Lo o 1083 0.797 32 - 03
N2 Y A 1084 0126 06 -
3 331 1089 0.341 10 =
4 331 1080 D.228 08 = 79
5 331 1093 0.686 20 —
6 331 1094 0.164 06 =
g 94 (total plant) 82 -~ 79

Notary, BIUNCR (U.P)

03
Sanjay %mar LL/
<
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14. That it is further submitted that on the basis of report of
District Horticulture officer, Bijnor along with application of Mr
Mohd Islam Rasheed, for felling of forty (40) mango trees out
of sixty eight (68) situated at - [present owner of gata nos.
2120, 2121, 2122, 2125, 2126, 2127 by virtue of sale
deed 29.01.2024] permission dated 29.09.2025 was granted
by the Respondent No.7 for felling of twenty six (26) trees.

Annexure R-4 (colly).

15. That it is respectfully submitted, that the Respondent No.7
(Divisional Forest Officer, District Bijnor) further informed the
deponent that on 07.11.2023 application seeking permission for
felling Eighty Two (82) mango trees situated on gata nos 1083,
1084, 1090, 1094 which is annexed at page 183 of the reply
dated 07.08.2024 filed by the Respondent No.7, was received
by hand from Respondent No.8 (Mr Devesh Kumar Sharma),
wherein he was orally informed about the requisite/additional

, —— formalities to be fulfilled before granting permission for felling of

H’he mango trees.

5\1 16 _That it has been further informed that since the requisite
- formalities were not completed by the Respondent No.8 and
repeated complaints were being made by the Respondent No.8
on IGRS portal for felling of eighty two (82) trees, the
Respondent No.7 vide his office order number 249/27-18-3
dated 13™ December 2023 which is annexed at page 186 of the

5 areplxﬂﬂled by the Respondent No.7 directed the Respondent

B Sanjskun '
L g 5 Notary, B 'NQRF"(irp) \/ ?{\ < :
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No.8, to comply with certain conditions before seeking
permission for felling of trees. Since no response was received
by the Respondent No.8 on office order dated 13%, December
2023, therefore the permission was deemed to be denied for

felling of the aforesaid trees.

17. That it is submitted that section 5 of UP Tree Protection Act,
1976, lays down procedure for permission to fell or remove trees
which is being reproduced herein:-

5. (1) Any person entitled to fell a standing tree or to

cut, remove or otherwise dispose of a fallen tree, may

make an application to such officer in such form as may

be notified by the State Government, for permission to

fell such standing tree or to cut, remove or otherwise

dispose of such fallen tree and the officer to whom such

application is made, shall, within twenty days after

making such enquiry as he thinks fit, forward the

application along with his report to the competent

authority. (2) The competent authority shall, within

fifteen days from the date of receipt of the report under

sub-section (1), grant or refuse the permission applied

for: Provided that the competent authority may, if he is

not satisfied with the report made under sub-section

- (1), make such further enquiry as he thinks fit:

~ Provided further that such permission shall not be

- refused without affording the opportunity of hearing to

i > the applicant: Provided also that such permission shall

not }Je refused if the tree constitutes danger to person

_ » , or property: Provided further that except in such areas

‘ \\v/ OF 'a,s may be notified by the State Government in this

“~=——"behalf, such permission shall not be required for felling

of any tree with a view to appropriating the wood or

leaves thereof for bona fide use for purposes of fuel,

fodder, agricultural implements or other domestic use:

Provided also that such immediate steps as are

necessary to remove any obstruction or nuisance or to

prevent any danger may be taken without such

permission. (3) Where the competent authority fails to
take any decision under sub-section (2) within the time

5 0 w)ecified therefor, it shall be deemed that the L

¢ perm:ss:on anlled zgi‘gr, has been granted. (4) Every =

,,rl
THOR (UFR) . \.

At
H N
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permission granted under this Act shall be subject to
such conditions, including taking of security for
ensuring regeneration of the area and replanting of
trees or otherwise, as may be specified from time to
time by the State Government by notification.

18. That it is further submitted that the District Bijnor shares it's

boundary with the Jim Corbett National Park and Raja Ji National
Park wherein human and animal conflict has been reported
constantly. The State Government ha s declared this as a
disaster. In the year 2023 till December seventeen causalities
were reported, due to which regular protests were made by the
public in front of the office of the Divisional Forest Officer, which
was also reported in the daily news. On account of such
administrative exigencies and disturbance on several occasions,
the official work of the office of the Respondent No.7 was

hampered.

19. That in the interest of justice, the present affidavit may be

taken on record. if
DEPONENT

- Verification

I, the deponent above named do hereby verify and state that

the contents of the foregoing paragraphs of the above

Swom belore me on thisS thiz ot ool 3628
from. by JRS oo Koo, .
who has

On this
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